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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE TWENTY FIFTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF SRI JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 233 OF 2026

Writ Appeal under clause 15 of the Letters Patent Preferred Against the Order
Dated 17-02-2026 ln W.P.No24347 of 2025 on the file of the High Court.

Between:
1. Smt. Lalitha Srikrish, Wo. Late Srikrish Srinivasan, Aged about 60 years, Occ

Business, R1o.1271O, Bloomfield, Ave Apt 153 Norwalk, CA 80650. U.S.A.

2. tMr. Shankar Srinivasan, S/o. Late T.R.Srinivasan, Aged about 60 years, Occ
Business, R/o. 14611, HORSESHOE Dr, SARATOGA, California - 95070.
U.S.A.

3. Ms. Swetha Srikrish, D/o. Late Srikrish Srinivasan, Aged about 37 years, Occ
Housewife, R./o. 3,5117,11th Street, Union City, California-94587, U.S.A.

4. fulr. Sushant Srikrish, S/o. Late. Srikrish Srinivasan, Aged about 31 years, Occ
Service, R/o. 351 17, 11lh Street, Union City, California-94587, U.S.A.

5. M/s. Lalitha SriKrish Enterprises, R/o. 3-6-101/C, Chiranjivee Apartments,
West Marredpally, Secunderabad-SO0O20. Rep. by Smt. Lalitha Srikrish, Wo.
Late Srikrish Srinivasan, Aged about 54 years, Occ Business, R/o. Plot No.37,
'B'Block, Phase lll, Bhaskar Rao Nagar, Sainikpuri, Secunderabad-500O94.

6. Dr. Padmashree Drcam Projects Registered office, at 37-1261111 Sri Colony,
Neredmet X Road, Hydergbad-500056. Rep. by its Chairman and lt/anaging
Director Dr. Fitla Sreen Raj, S/o. P. Krishna, Aged about 52 years, Occ
Doctor/Eusiness, R/o. H.No.35-261118, Brindhavan Colony, Sainikpuri,
Malkajgiri, Medchal-Malkajgiri D istrict-500094.

Appellants No's- 1-5 represented by their GPA Appellant No.-6

...APPELLANT'RESPONDENTS 1 0.1 5

AND
1 Ramesh Gailoarad, S/o. Late. Hanmanth Rao, Aged about 54 years, Occ-

Business, R/o. D. No. 5-9-500/44, Sri Krish Enclave, Yapral, Secunderabad-
s00087

...RESPONDENTS/WRIT PETITIONER

2. The State of Telangana, Rep. by its Principal Secretary, Dept. of Municipal
Administration and Urban Development Department, Secretariat Buildings,
Hyderabad



3 The Iltate of Telangana, Rep by its Principal Secretary, Department of
Revenue Secretariat Buildings, Hyderabad

4- The ()ommissioner & lnspector General
Regi:;tration Bhavan, Nizam Shahi Road
Hyderabad, Telangana State - 500001.

5. The t)istrict Collector, Medchal-Malkajgiri, lntegrated District Office
Comltlexes, Anthaipally Village, Shamirpet Mandal, Telangana State-500078

6. The Oommissioner, Greater Hyderabad Municipal Corporation, GHMC, CC
Complex, Lower Tank Bund, Adarsh Nagar, Hyderabad-500063.

7. The zional Commissioner, Secunderabad Zone, GHMC, Secunderabad.

B. The Deputy Commissioner, tvlalkajgiri, Circle-28, GHMC, Malkajgiri,
Secunderabad.

9. The $Ietropolitan Commissioner, Hyderabad Metropolitan Development
Authrlrity, Skrarna Jayanti Complex, Ameerpet, Hyderabad. Telangana State-
5000i32

10.Ttre []ub-Registrar SRO, Malkajgiri, Vajpayee Nagar, Neredmet,
Secu nderabad, Telangana State-500056.

,..RESPONDENTS'RESPONDENTS NO.1 -9

lA NO: 1 Ol: 2026

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the: operation of the orders passed by his Lordship J'ustice N.V. Shravan

Kumar on 17 02.2026 in W P. No. 24347 of 2025.

Counsel for the Appellant: SRI VEDULA SRINiVAS F:QA -

SRI SHREYA PAROPKARI

Counsel for the Respondent No.l: SRI CH JANARDHAN REDDY

Counsel for the Respondent No.2: SRI G.BHASKAR, GP FOR MCPL ADMN &
URBAN DE'/

Counsel for the Respondent Nos.3 to 5 & 10: SRI MURALIDHAR REDDY
KATRAM, CiP FOR REVENUE

Counsel for the Respondent Nos.6 to 8: SRI G.MADHUSUDHAN REDDY,
SC FOR GHMC

Counsel for the Respondent No.9: SRI V.SIDEDHARTHA GOUD FOR
SRI V.NARIISIMHA GOUD, SC FOR HMDA

Registration and Stamps,
, Osmangunj, M.J.Market,

The Court niade the following: JUDGEMENT



TN THB HIGTI COURT FOR THE STATE OF TELAI\IGANA

AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI AI'ARESH KUMAR SINGH

AND

THE HON'BI,E SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.233 of 2026

Datedz 25.02.2026

Between:

Smt. Lalitha Srikrish

and 5 others.
...Appellants

and

Rauresh Gaikwad

arrd 9 otl"tcrs.
.. Respondents

JUDG ENT:

Learned Senior Counsel Sri Vedula Srinivas, representing learncd

counsel Ms. Shreya Paropakari, appears for the appellants'

l-earned counsel Sri ch.Janardhan Reddy appcars fbr respondent

No. 1.

Sri G.Bhaskar, learned Government Pleader fbr Municipal

Acfininistration and Urban Developmept Departrnent. appears tbr

respondent No.2.
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Iiri Muraridhar Reddy Katram, Iearned Govemment pleader for

Revenue, appears for respondents No.3 to 5 and 10.

slri G.Madhusudhan Reddy. rearned standing counser for Greater

Hyderatrad Municipar corporation, appears for respondents No.6 to g.

L'eamed counser Sri V-siddhartha Goud, representing rearned

Standing counscr for l{yderabad Metroporitan Deveropment Authority

Sri V.Narasimha Goud, appears fbr respondent No.9.

2. Thc appella.ts. u,ho are respondents No. l0 to l5 in

w'P'No.24347 of 2025, a.e aggrieved by the interirn order dated

17 '02'2026 1'rassed in trre saicr r.t'rit petition whereby the learned writ

court has directcd thc partics not to arie'atc the subiect property untir the

next date of hearing.

3' Ttre appeilants had flrred thcir counter affidavit in the writ
petition. But. the counter arfidavit of Greater Hyderabad Municipal

corporation (GI{MC) rvas arvaited. Trre writ petition was preferred by

respondert No.l herein to direct GHMC to revoke the commercial

construction perrrrit dated 24.02.2022 issued in favour of appellant No.6

for const.uction of one ceilar prus one ground floor and three upper

floors over an extent ot' I r 07.20 square yards or 925.g l square metres of
land in Survel' Nos.l37. r40 and 150 situated at sri Krishi Enclave of
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YapralVillageandAlwalMandal,Medchal.MalkajgiriDistrict.

Respondent No.l also sought demolition of the alleged illegal

commercialconstructionraisedbyappellantNo.6onthelandearmarked

as amenities in the approved layout. Respondent No.l also prayed for

revocation ol the illegal registrations obtained by appellant No'6' The

learned writ court earlier passed an order on 2 t 'ol '2026 directing the

respondents in the writ petition to file the counter affidavits and in the

nteantitrte, it r,vas observed that any alienation made by appeltant No.6

rvouldbesubjecttofurtherorders.However,on]r7,02.2026,rvhile

granting l.urther tirne lor filing counter aff,rdavits, the learned writ court

clirected that there shall not be any alienation of the subject property till

11.03.2026 rvith rvhich the appellants are aggrieved'

4.l-earnedSeniorCounself,ortheappellantshasdrawntheattention

ofthisCourttotheinjunctiongrantedinl.A.No.Sgof202lirt

O.S.No.l3 of 2021 vide order dated l4'Og'2021 by the learned XVI

Additionat District and Sessions Judge' Ranga Reddy District at

Malkajgiri, fbr the land which also constitutes the subject propertl'' It is

submitted rhar rhe civil Miscellaneous Appeal No.519 of 2021 frlcd b1'

respondentNo.landotherswasdismissedon2T.o|.2022.Theselacts

,were not brought before the learned writ court. The learned r'vrit court'
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without any prayer for modification of the earrier interim order,
proceed':d to direct that the subject property shall not be alienated till the
next dat':' The rearned senior counser for the apperants submits that the
impugne d interirn order virtuaily amounts to injunction when relevant
material facts were suppressed by respondent No.l.

Lr:arned counser for respondent No. r supportcd the impugned
5

order.

6' Le'arncd Standing Counser ror GI,MC subrnits that counter
affidavit wourd bc rired in thc r'rit ;rctirio, *,itrrin tw.o weeks from
today

7 ' Le,nrned Go,ernment preadcr ror Municipar Adrninistration and
urban Deveroprnent Deparr.rnent subr.its that the said Departme.t is not
required t' fire the counter affida'it in the r'rit petition.

8' Uprrn hearing lcarned counser fbr trrc partics and in the facts and
circumstarrces noted abo'e, we are of the opinion that as the rnatter has

been poste,d to r 7.03.2026 by the rearned rvrit court awaiting counter
affidavit of the GHMC, ger.ring into rhe merits of the dispute in the
present appear co.fincd to the chailcnge to thc interirn order wourd not
be desirabr:. T'he apperants are at Iibertl,to seek a,rodi,cation of the

f
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interim order before the learned writ court on the next date fixed. The

GHMC has undertaken to hle the counter affidavit within two weeks,

which shall be adhered to. The parties are at liberty to address the

learned rvrit court on the question of rnodification of the interim order

and/or on the final adjudication on the next date. The learned writ court

is requested to take up the matter on the prayer of the appellants for

modifrcation of the interirn order and/or if possible to hear the main writ

petition on the next date fixed.

g. In vieu, of the order passed today, the instant writ appeal is

disposed of ,*'ithout commenting on the merits of the matter. There shall

be no order as to costs.

Misccllaneous applications pending, if any, shall stand closed.

SD/-MOHD. ISMAIL
DEPUW REGI

,/TRUE COPY//
SECTION OFFICER

To,

1. The Principal Secretary, Dept. of lt/lunicipal Administration and Urban
Development Department, Secretariat Buildings, Hyderabad

2. The Principal Secretary, Department of Revenue Secretariat Buildings,
Hyderabad

3. The Commissioner & lnspector General Registration and Stamps,
Registration Bhavan, Nizam Shahi Road, Osmangunj, M.J.Market,
Hyderabad, Telangana State - 500001.

4. The District Collector, fVledchal-Malkajgiri, lhtegrated District Office
Complexes, Anthaipally Village, Shamirpgt Maldal, Telangana State-500078

5. The Commissioner, Greater Hyderabad Municipal Corporation, GHMC, CC
Complex, Lower Tank Bund, Adarsh Nagar, Hyderabad-500063.

6. The Zonal Commissioner, Secunderabad Zone, GHMC, Secunderabad- -- &6f,&
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T.TheDeputy-Qomlnissioner'Malkajgiri'Circle-28,GHMC,Malkajgiri,
Secunderabad'

-' -- 8 rhe Metropontan commissioner' Hvo99!11$;11;33li3:ffi$"fJ;;lt't"t*
r' Autnoritv]Sft;rGyanti Complex' Ameerpet' Flloeriiuau' t v'

," 500082'

e. rhe S ub -Res istrar,s Ro rY 3lrl,s:lby&81',"" 
Nasar' Neredmet'

Secunderabad' Telangani

10-One CC to SRI SHREYA PAROPKARI' Advocate [OPUC]

11-One CC to SRI CH'JANARDHAN REDDY' Advocate t":Y:l

12-onecctosRlG'TVIADHUSUDHANREDDY'SCFoRGIY:IoPUCI

13. One CC to SRI V NARASIMHA GOUD' SC FOR HMDA [OPUCI

14.TwoCCstoGPFoBMCPLAD|V[I.&URBANDEV!HighCourtfortheState
or rerai6aiJit uYo"tabad ' [OUTI

l5.TwoCCstoG-?.LgRREVENUE,HighCourtfortheStateofTelanganaat'-'HYderabad 
' [OUTI

16.Two CD CoPies

PMK
BS

Pntcr.



HIGH COURT

DATED:25l0ZtZO26
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BJUDGEMENT

.No.233 of 2O26 *

DISPOSING OF TIJE WRIT APPEAL

WITHOUT COSTS
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